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6734. SHRI AT AL BIHARI V AJ-
PA YEE : Will the Minister of WORKS 
AND HOUSING be plea d to refer to 
pa e 143 of i ue dated 31-3-1983 of 'India 
Today' and state: 

(a) name of 26 propertie in which los 
of revenue was reported I by Land and 
Development Office to th Ministry in 1973 ; 

(b) which of the e 26 vigilance and lea 
files are mi ing pre ntly and what action 
ha been taken to fix responsibility for los 
of files ; and 

(c) what was the total Jos of revenue 
or: 'nally reported in each ca and how 
much amount ha been recovered in each 
case up to 14 January, 1983 7 

tat 

Sl. Property Number Alleged loss of 
o. revenue 

originaJly 
reported 
(in Rs.) 

2 3 

1. Non-auction of 
Jamuna land for 
cultivation. 43,00,000.00 

2. 1 Tee January 
Mara 15,00,000.00 

3. 26-A, Auranaazeb 
oad 7,24,000;00 

4. 14-16, Auranpz b 
oad S,10,S30.00-

Jl, J98 27 

THE DEPUTY MINISTER IN THE 
MINIST Y OF WORKS AND HOUSING 
(SHRI MOHAMMED USMAN ARIF) : 
(a) Th information is given in the attached 
Statement. 

(b) All vigilance files are available except 
one which is not readily traceable at present. 
However, action in pur uance of the cases 
had already been taken. No further action 

pending in the ca 

Regarding the lea e file, one fil was 
mi ing. However, the arne has been 
reconstructed. 

(c) No Joss of revenue could be e tab-
lished. However, the information regard-
ing th alleged loss of revenue reported and 
the amounts of due, where e tablished, that 
were recovered are given in the attached 
statement. 

ent 

Amount recovered Remarks, if any 
where claim 
of dues was 
e tabllshed 

(in Rs.) 

4 , 
---- .---

Land in question 
already stood 
transferred to 
D.D.A. The 
question of 
recovery did not 
arise. 

Dues not 
established 

-do-

-do-
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5. 41 .. 41 A, Prithviraj The matter 
Road 3,34,500.00 regard in 

recovery of dues 
is sub-Judice. 

6. S, Sunder Nagar 77,288.00 99,810.00 For recovery of 
further dues, 
action under 
PPE Act is in 
progress. 

7. 132, Sunder Nagar 71,008.00 27.554.99 No other dues 
established. 

8. 72, Lajpat Nagar (0 39,914.00 The matter is 
(ii) 8,159.00 sub-Judice. 

9. 10, Curzon Road 45,000.00 There was no 
question of losq 
of revenue. The 
terms for 
regularisation of 
breaches offered 
are ing 
enforced. 

10. 13, Lajpat Nagar 23,152.00 The matter is 
9ub1udlce. 

11. 142, Sunder Nagar 21,500.00 The property was 
re-entered and eviction 
orders under PPE Act 
issued. The appeal 
filed by the e~-licencee 
in Court, was dismissed. 
On request for terms of 
withdrawal of re-entry, 
the same were offered. 
For non-compliance of 
the terms offer~, 
eviction, orders will be 
enforced. 

12. 12, Sunder Nagar 16,000.00 7,298.05 No other dues were 
estabU . bed. 



2 3 

l3. 2-B, Jangpura 10,478.00 

14. 86, 'Sund r Nagar 10,926.00 ' , 

15. 35, Sunder Nagar 6,300.00 

16. 127, Sunder, Na r 6,300.00 

17. Shop 4, under ' agar 5,000.00 

18. 135, Sunder Nagar 

19. t4S, Sunder Nagar 

20. 37, Sund r I,lgar 

21. 94, Diplomatic 
ndave 

22. 63, Sunder Nagar 

23. ar 

24. 4', under agar 

25. 11'0, Baird Road ' 

26. 20, Sunder Nagar 

1,590.00 

1,300.00 

No 
pecified 

amount. 

-do-

-do-

-do-

-do-

-do-

-do-

.,1 

11 34905 

24.P07.3~ 

2,996.26 

19,023.19 

45,417.14 

7,548.58 
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No such loss was estab-
lished. However, on 
sati fying the conditions 
for 1 % token penalty of 
Rs. 243.20, the arne 
were recovered. 

No loss of revenu was 
e tablished. Ground 
rent due upt 14-1-1983 
ha been recovered. 

or breaches noticed in 
eptember 1982, action 

ha been initiated under 
the existing G vt. 
in truction . 

The property has been 
re-entered. Action under 
PPE Act for eviction 
and Jecovery of due is 
in progre s. 

No loss could be 
establi hed. 

- do-

Action under PPE Act 
for eviction and re overy 
of dues is in progress 

No]o s of revenue wa 
involved. The charge 
for breaches during 
th~ir exi tenc were 
recovered. 

The matter is sub-judice. 




